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Seveneenth Report
[Translation]

SHRI SHYAM BIHARI MISRA (Bil-
haur): | beg to move:

“That this House do agree with the
Seventeenth Report of the Committee on
Private Members’ Bill and resolutions pre-
sented to the House on 17th March, 1993."

[English]

MR. DEPUTY SPEAKER: The ques-
tion is:

“ That this House do agree with the
Seventeenth Report of the Committee on
Private Members' Bills and resolutions
presented to the House on the 17th March,
1993."

The Motion was adopted

RESOLUTION RE. CREATION OF
NEW STATES OF UTTARANCHAL AND
VANANCHAL - CONTD.

[English]

MR. DEPUTY SPEAKER: The House
will now take up further consideration of the
Resolution moved by Shri Jagat Vir Singh
Drona regarding cre ation of new States of
Uttaranchal and Vananchal.

Shri Sriballav Panigrah to continue his -

speech.

SHRI  SRIBALLAV PANIGRAHI
(Deogarh): Mr. Deputy Speaker, Sir, two
weeks before on 5th March, we were
having discussion onthe Resolution moved
by ShriJagat Vir Singh Prona for creation of
two new States - Uttaranchal and Vanan-
chal. The names are not so significant. The
agitationists who are demanding separate
States call them either Vananchal or
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Vananchal
Jharkhand. So, inthat way the name is not
significant.

The difference between the 5th and
today that there is a vigorous movement
going on in Bihar demanding for creation of
a new States thatis Jharkhand. That move-
ment, unfortunately, has turned violent - live
have been last, of rain have been derailed,
transport of mineral ore has been affected in
that portion of Bihar. Admittedly violance
run gounterothe ethos of democracy, tothe
principles of democracy and violence and
democracy cannot go hand in hand. But,
unfortunately, violaces has errupted, the
movement has turmed violent.

The highlight or ignificance of our
freedom movementwas non-violence. Non-
violence was the moving spirit of our
freedom movementled by Mahatma Gandhi.
The agitationists set fire to a police station at
Chowri Chure as cause of non-Cooperative
Nobody knew orin 1921 movement ex-
pected that the movement would gain of
much momentum at that point of time. The
people were hopefully Jooking forward that
probably the days of freedom, achievement
of independence was round the corner. At
that point of time because violance
Interrupted Gandhiji, to the surprise of all,
gave a call or made an announcement with-
drawing the movement.

So, itis time that the House should
also feel concemed about the growing vio-
lence particularly when the atmosphere is
not congenial in our country on so many
counts. [am not going to refer those things.
Since December, the climate in our country
is full of hatred.

The violance that we had atthat time
is stillvery muchrthere.... (Inerruptions). Yes,
in Bombay also. This is very much there.
Thethreatto ourinetmal security is looming
large today. This is notahappy situation for
acountry like ours. | had made itclear! ~*
time that in principle | am for smaller States
and it | time it carve out some new States
looking to the genwine demands of the
people. Tomeet the legitimate aspiraions of
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the people, some new States should be
carved out. Such new States must be
adminisratively sound and economiclly vi-
able. Just for the sake of creating States, we
cannot create States. The States socreated
should not be parasities. So, we have to
carefully look atit from the economic consid-
eration. The smaller Sates are administra-
tively more manageable, better manage-
able and wouid be more participatory also.
From the point of view of economic.

15.46 hrs.

[SHRI SHARAD DIGHE
Chair]

in the

policy also that becomes easier. As
you know, Sir, sometimes largeness of
States caues law and order problem. Crimes
go on unabated. So, from that point of view
also creation of smaller States would be in
the interest of law and order and would
contain crimes. The small States have so
many advantages. While forming States
social and cultural affimity of the people of
the regions also, has to be takeninto consid-
eration.

Jharkhandis a very oid movement. It
has passed different phases. Govemment
of India, as we understand, have taken
serious note of it. They have enered into
discussions. The Home Minister has had
parieys with the Jharkhand leaders. He has
alsotalkedtothe Chief Minister of Bihar. As
you know, Sir, the free and frank observa-
tion of the hor. Union Home Minister on
Jharkhand also evoked a confroversy. The
demand is very clear and not only the
Govemment of India, even StateGovem-
ment, of whichever party they may be, and
all political parties also should take cogni-
sance of these things that whatever these
demands originate, they originate mainly
because of exploitation. The origin lies in
explitation of and negligence shown to par-
ticular area, community, etc. So, it should
be an eye-opener. All concemed should
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learn adequately from all thatis happening
and there should sincer endeavour by all
concemed to see that there is no exploita-
tion of any kind at any level. All genuine and
legitimate aspirations of the people should
be me a bet and as far as possible.

We have recently passed the Urban
bodies Billand he Panchayati RajBill which
have provisions to give more power to the
powertothe peaple. | would say that - with
greater emphasis - that it is the time for
greater decentralization and greater auton-
omy also for different areas.

There is a demand for Uttaranchal
comparing of eight hill districts. The U.P.
Vidhan Sabha has also passed a resolution
unanimously. They feel neglected. There
are very beautiful areas in this Himalayan
region. There are so many plages of unique
tourist importance and also pilgrim centres
like Badrinath, Kedramath, Gangotri, Jamu-
notri efc. Thisisaland of beautiful places,
places of natural beauty. Ourage old cuiture
is associated with it. We should also
respect the feelings of thatarea. We have
to take congizance of their feelings. We
have to consider that aspect Everything
possible should be done to assuage the
feelings of thetribals of Biharand alsopeople
of hill areas of U.P.

I was saying about this lasttime also.
We have our grievances in different parts.

_In Westermn Orissa and in Koraput -which is

in South of Orissa - there are similar
situations. Thesetribal areas are neglected.
There is Vidarbha issue in Maharahtra,
Chota NagpurinBihar, Teelenganain Andhra
Pradesh, Saurashtrain Gujaratand like that
other places also. There are place where
people feel neglected. There has not been
much of development there in the fields of
health education, roads, in communica-
tions, economic development and also re-
garding location of industries, providing
employment and other things. Naturally all
attempt should be made to see that overall
development of all regions of all areas of the
States are made. Thatshould be ensured.
Also there should not be any scope for the
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people of different areas tofeel aggrieved.
That should be an deal situation. That way
| would say that looking a the present
climate it is probably not ideal the time.
Considering the present position | do not
see that they are without any basis or
justificatin. But at the same time if all these
are new considered at this juncture it may
open up a Pandra's Box. We shoulo see
whether that inthe interest of the country
at this hour. This is my point.

Iwant to place some of these points
before ths august House for consideration.
All the grievences should be looked intc.
The Sarkaria Commission has alsc dealt
aboutthis problem in some depth. Itis time
that some sort of agency should be formed
to study and go into this aspect and ccme
out with concrete suggestions.

Inthis connection would like toreferto
the editorialin yeserday's edition of the Times
of India wherein they have mentioned about
the Jharkhand issue. i quote :

“The spate of FIRs, obviously, cannnt
go on for so long while the leaders of the
nation overcome their fear of State reorgani-
sation and are coming out for smalier, more
manageabie, more participatory and more
democratic State - Jharkhand. Itshould be
given adequate autonomy ever: consiitited
as a sub-State.

i underine the world ‘sub-staie'.
| continue to quote :

within Bihar to begin with, as a
significant reasurance of these peaple that
the issue are processed in all sanousness”.

Like that sub-Sates within Bihar, sub-
States within Uttar Pradesh - to stan with it
can be somethinglike this. itcanalso be the
solution . But I do not find any sense insome
people evev some people in authority or
some leaders opposing this demandin toto,
I think thatis prompted by small considera-
tion, selfish consideration, narrow consid-
eration and even some donot mindcalling it
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asecesonist movement. Itis neverso. How
can it be? A movement demanding the
creation of a take within the Indian federa-
tion can never be called a ecessionist
movement. | cannot be equated with such
demand and that difference we have to
understand if people feei neglected and other
considerations are alsothere. What did the
SRC do in mid-Fifties? They also have not
done adequate Justice to all areas of the
country. We in Orissa also have our own
grievances about the recommendation of
the SRC which submitted it repor in 1956.
So, thatway, Sir. itistime that without further
delay atleasi some arrangement should be
made so that greater autonomy is given to

the people of ali the areas.

With these wards, Sir, « conclude.

SHRI MAHABENDRA SHAH (Tehri
Garwal). Mr.Chai.man, torecapitulate i may
point aut thai (he Hesolution passed 'y the
Lucknow Asseinbly was some tirie :in May
1691 and thereaftar, cn the floor of this
House this issue was taken up agan and
again and the reply that was received from
the Home this issue was taken up again and
again and ihe reply thai was received from
the Home Minister was that he had scught
clarification from the U.P.Govemment. This
was some time in December 1921 and |
understand, the reply was received some
time in March 1952 and how it is March
1993. Theretore, | think the Resclutionthatis
being considered Dby this House 15 the
correct Resclution and the timing was quite
correct as we have patientiy waited for one
year fora response from the Home Minis-
try. The Home Ministry had ashed forcertain
clarifications and some of the clarifications.
I think, were irreievant and | would like to
ignore them. Forexample, they had askea
for what is the area and popuiation of the
districts. | do not know how it nad pecome
reievant. So, lam only trying to touch upon
some of the relevant clarifications that they
had sought. The Centre haz asked for the
basis for the separate State and the reply
received was that Uttaranchal was a sensi-
tive area. was prone to natural calamities,
had alarge number of educated unemploy-
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ment persons and 70 per cent of the poplua-
tion- was below the poverty line. They have
also tried to educate the Home Ministry
about the scenario ofthe Himalayan range.
They pointed out thatinthe Himalayan Range
except for the J.P. Hills there are many
varied types of States anditis only Utamchal
which did not have a State. And, therefore,
similar aspiration existed by the Uttaran-
chalies.

~ Giving the economic clarification, the
U.P. Govemment indicted that the benefits
of funds for non-plan schemes and eco-
nomic protection which have contributed to
the development of other hills were denied
to these area. Further more, the U.P.
Govemment pointed oyt that the terai
region of Uttaranchal was a natural part of
the Hillsand the Teraibeing the agricultural
area was a buteress for agriculture and
trade centre and hence had the potential to
sustain he economy of Uttaranchal. Admin-
istrative justification was also given by the
U.P.Govemiment and they pointed out that
Himachal Pradesh with less population had
68 Members Assembly while Uttaranchal
with a much bigger populationhad 19 Member
in a much bigger Assembly; and :

16.00 hrs.

The people ofthe plains were reluc-
tant to work in the hills and the local people
were denied employment in those vacant
places. They also pointed out that special
problems prevailed in the hills, forexample,
clash of environmental development with
the general development. Therefore, they
recommended that the hill region hadlittle in
common with the pla’s s and that insignifi-
cant represenation in the Assembly denied
them a proper voice. Infact, their voice was
like a drop in the ocean.

It will be observed that the demand of
Statehood is a panacean not only for the
region’ economic upliftment, but also for
self-Government, employment and proper
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representation in the Govemment. | have
cleared the deck of the clarifications; the
only thing thatis left on the deck is the
political consideration of the ruling party and
I think, the political consideration is based
on those political leaders of the party who
want to project their image as leaders of a
big State. Otherwise, their ego would be
deflated.

Sir, the Prime Minister knows and |
think, all the other parties know that during
the general elections, except forthe BJP, no
one had in their manifesto, a separate hill
State for Uttamchal or Vananchal for that
matter. Every candide inthe hills had made
their own such ; E k (one point) manifesto
andthat Ek suchi(one point) manifesto was
that they also supported a separate hill
State. Thisis not hidden from any of the
parties that contested the election during
that time. Therefore, it was pointed out to
the Prime Minister by his own partymen after
the election, and time and again to support
the demand for a separate hill State. Shri
Indrajit Gupta visited Tehri for his party
meeting and there he supported the de-
mand for a separate hill State. Infact, he
has even introduced a Bill to that effect. The
Janta Dal may have some reservations as
far as Vananchal | concemed, but, | think,
they have a tacit support for Uttaranchal,
because |understandthatinthe nearfuture,
Mulayam singhji is going to have a Rath
Yatra in the hills.

Thé Janta Party and all other parties,
| hold, they have to consider the question of
Vananchal.

My arguments on behzif ot Utaranchal
equally apply to Vananchal. In fact, | would
say that Vananchal has two added
advanfages.One is thatit is tribal area and
if there can be mini, multi-tribal States in the
East Jharkhand or Vananchal, deserved
Statehood earlier, Similarly, theirmines are
potential and makes it economically viable.
Therefore, on these two counts also, vanan-
chal should have had its Statehood long
age. But now that we are considering this
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Resolution, | think, both Uttaranchal and
Vananchal should get their Statehood.

Sir, the Government of India may
have certain reservations, firstly, that the
creation of Utaranchal may be the beginning
of a demand for more States. But, if a
demand for more there.But, if a demand
genuine, ifademand legitimate, | do notsee
why the govemment should be hesitant in

conceding to the demand.Secondly, they.

say that there can be inter-state disputes,
specially regarding haring of river waters.
Himachal Pradesh, has not been a source of
dispute in river water distribution. But, there
can be a dispute between Punjab and Har-
yana, but Himachal Pradesh on the one
side and Haryana.and Punjab on the -other
side, thereis nodispute. So, | donotsee how
can Uttaranchal be a source of dispute on
river waters. Therefore, that carries now
eight. :

Thirdly, they may be afraid of the
financial liability which may increase. | would
liRe to point out that for such region, the
Govemment of India has provided general
plan assistance in a more liberal scale both
in capital loan assistance allocation and
also treating a large portion of it as
grants.Nevertheless | would also like to
point out that the Govemment was pre-
pared after special dispensation if we give
up the demand of Uttaranchal. If that is the
position, the financial impiication has no
value whatsoever.

What | have pointed out so far are
infallible, ifthey areinfallible, they should be
accepted. Some people say thaf there
could be balkanistion due tothese demands.
Yes, blackansation can take place it self-
govemment is taken forcefully. But we are
demanding peacefully for a smaller State to
be carved out from the bigger State.Under
these circumstance, balkanisation cannot
take place.

Under the circumstances, | request
the whole House forget Party differences, to
support us for our separate hill State of
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Uttaranchal and a seperate State for Vanan-

chal.

With these worlds, | support the
Heso{ulion.

[Translation]

SHRI NITISH KUMAR (Barh): Mr.
Chairman Sir, the House is discussing the
Resolution brought by ShriJagat Vir Singh
Drona for the creation of new States of
Uttaranchal are two different issues, sofar
a Uttranchal is concerned all the political
parties of Uttar Pradesh have supported it.
Recommendation has alsc been made to
the Union Govemment by the concemed
State Gvemment and the legislative As-
sembly has also passed a resolution sup-
porting it. Hence there is no problem in the
creation of Uttaranchal, so it should be
creted. _

But so far as creation of Vananchal
Stateincluding Chhota Nagpurand Santhal
Pargana of Bihar is concemed, it is a
demand of the Bharatiya Jana Party. Onthe
one hand there is a demand frcreation of a
separate state including Chhota Nagpur
and Santhal Pargana of Bihar alongwith this
thereis alsodemand or creation of Jharkhand
state comprising Chhota Nagpurand San-
thal Pargana of Bihar, some tribal domi-
nated areas of West Bengal, Orissa and
Madhya Pradesh. including all these 26
district there is a demand for . creation of
Jharkhand state, thus there are several
demands for creation of Vananchal
orJharkhand. In my opinion small states
should be created. Loknayak Jay Prakah
Narayanand Chaudhari Charan Singh were
supporters of creation of small states in the:
country, and several leaders of the country’
advocated the creation of small states for
balanced development of the country. In
my opinion small states should be created.
But merely by dividing one ortwo states or
creating one or two states the probiem will
not be resolved. The demands for creation
of seperate sates are being raised in
several part of the country, for "instance,
Marathwada and Laddakh. Thus there are
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several areas where people are demanding
creation of separate states. These are such
problems in many North Eastem States. In
West Bengal, the problem of Darjeeling is
there. They demand a separate State for
themselves. There is ademand of Bodoland
as well. Present, some kind of agreement
has been reached, but their basic demand
is of a separate State. Demand forseparate
States are beingmade inmany other Staes
also. | suggest that it willbe far better to set
up a States Reorganisation Commission for
the formation of small States thrughout the
country, to settie all suchissues and for the
integrated development of the country, than
tostate all such issues seperately. Ifa State
Reorganisation Commission is set up, the
structure of the State, thrughoutihe country
can be reconsidered. Maharashtra, Uttar
Pradech, Rajasthan and Andhra Pradesh
are higher States. A demand for a separate
State of Telanguana has been goingonin
Andhra Pradesh. Likewise, Bihar is also a
big State.There are many States which are

_ geographically and population-wise very big.
The damands for separate states can be
considered scientifically indeferenceto the
emotions of the people there. The decisions
on this regard should not be taken under
pressure because of movements in a par-
ticuiar State, which take a violant tum.We
should nightie to find out solution of the
probiems in this regard. Many movements
are led to create problems for the State and
the Centre. There have been many move-
ments which created probimes.

Recently, the hon. Home Minister made
a statement regarding Jharkhand movement
in Bihar, which added fuel todhe fire. If a
resnencible  person like the hon. Home
Minister makes anirresponsible statement
on such on an issue, then the statements of
the people are likely tc be list definitely and
itis but natural that some sorti of retiliaton is
also there. You are taking about Vanan-
chal. It is therein there manefesto and
Jharkhand is in the manifesto of some other
party. Every party in Bihar is divided on this
issué. There is no such party there, which is
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not divided.The intention of the Central
Gdvemfment is also to divide the people but
not to create a new State since, if they
create a new State of Jharkhand, they will
have to create States like Marahwara,
Bodoland and Darjeeling. That is why
Utaranchal is no creted even though it
fulfills all the conditions for being a state.
Uttaranchal has got the support of all the
four, therefore it shouldbe made aseparate
State underspecial circumstances. We also
support it. But all other issues should also
be considered.

You call it Jharkhand or Vananchal, it
is a separate issue. The Bihar Legislative
Assembly had passed a Biill unanimously
and sent it to the Central Government. All
the polical parties are unanimous on it.
Those who are spearheading the agiation
in the name of Jharkhand also supporte it.
This Billwas passed whicih their support and
it has been pending with the Central Gov-
ernment for the iast two years. However,
talks were held to arrive ata decision. Once
again, the economic blockade is aoing on.
This issue is once again beforz the Coven-
ment. Fresh talks are being he«i on the
issue. We are unaware of the natur= of the
discussions on the issue. There is the
Gvernment of Janta Dai is Sihar. Taking it
intoconsideration, the Janta Dalshou!d have
been taken into confidence. All the rapre-
sentatives of that area should aisc have
been taken into confidence alongwith all the
political parties to which these representa-
tives belong.This questionis not of creating
a new State. Itis an issue of reorganisation
of many States. Therefore, ihe decision
should be taken only after taking all the
States into confidence.

The economic viability is also taken
intc consideration at the time of the forma-
tion of States. It is not like that a State is
formed without considering its economic
viability. The economic viability should be
taken into consideration at the time of the
canning out a State out of Bihar. The
Government will bifurcate the area rich in
minerals. | fully support that the people of
that area who have been exploited should
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be allowed the right to have their own Gov-
emment. The existing State of Biharhas an
economic viability. The Centre gives grants
to it. There is a formula under which the
States get the grant equivalent to the
intemal resources mobilization. Itwill notbe
wise to bifurcate the area which provides
mostof the internal resources of Bihar. The
people ofthat area should be allowed to run
their Govemment, | have no objection to it
but the people of the remaining Bihar have
not committed any crime therefore, their
interests should also be safeguarded.
Today the intemal sources mobilization of
the remaining. Biharis neglible. Inthe whole
of North Bihar, the rivers fiolowing from the
Himalayas via Nepal cause havoc due to
floods. The floods in the Ganges and the
rivers of the South caue havocinthe Central
Bihar. (Interruptions) We share your senti-
ments. Those people have been exploited
during the last forty years. The oil is very
fertile inthe Central as well asin North Bihar.
Not only in the country but also at the
intemational level the soil of the Northemn
Biharis consideredtobe the best. Eventhan
itis hit either by floods or by drought and no
attention has been paid to in the last 40
years. Biharhadfacedinjustice on two counts
during the last fret years, one is that the
whole of the area was left toface floods and
drought and nothing was done to remedy the
situation.

MR. CHAIRMAN: Time for this Reso-
lution will have to be extended as it is expir-
ing at

16 17 hours.

Is it the sense of the House ta extend
the time allotted for this Resolution?

SHRI INDER JIT (Darjeeling): It is
rery important subject.

SEVERALHON. MEMBERS: Yes, Sir,
t should be extended.

~iE MINISTER OF STATE IN THE
“NISTRY OF SCIENCE AND TECHNOL-
‘3Y (DEPARMENT OF ELECRONICS
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AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTER OF THE
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS ( SHRI RANGARA-
JAN KUMARAMANGALAM): | suggest that
it should be extended by one and a half
hours.

MR. CHAIRMAN: The time has been
extended by one and a half hours for this
Resolution.

(Interruptions)

MR. CHAIRMAN: For tne present it is
extendell by one and a half hours.

SHRI RANGARAJAN KUMARAMAN-
GALAM: Let us extend it by two hours.

MR. CHAIRMAN: Is it the sene of the
House that the time be extended by two
hours?

SEVERAL HON. MEMBERS: Yes, Sir.

MR. CHAIRMAN: All right. Time for this
Resolution is extended by 2 hours.

[Translation]

SHRI NITISH KUMAR: Kumaraman-
galamiji, why do you speak? When the
private members are asking to let it go on
then why are you intervening? (Interrup-
tions)

Mr. Chairman, Sir, the soil of the North-
em Bihar or Central Bihar is very fertile but
no attention was paid to the development of
agricultural in that area.Centre has done
only two things during the last forty years.
One is that nothing has been done for the
development of agriculture in the Northem
and Central Bihar.Secondly the people of
the Chhota Nagpur and Santhal Pargana
areas have been exploited. There are two
reasons forthe painand agony of the people
there. The people who went there firm Bihar
or anywhere also were bereft of the feelings
of services. They wentthere forlooting and
till date they have not changed. | am
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Member of Parliament from that areaand |
am in active politices there. Someone ap-
proachs me that he does not want to join
medical services inthat area and does not
want to serve the suffering humanity but a
police officer is ready, that he should be
postedthere. tmeansthat, thatis the place
of much eaming. The people, belonging to
the police services want that they should
be posted there, simply have achance to
lot the people. Secondly, the people, dis-
placed there due to the setting up of
factories were not given jobs andthey were
exploited. The poor tribals who have been
living there since ages have been exploited
and their lands were grabbed. They did not
have the knowledge and awareness and
thatis why they were exploited and there are
no two opinions they they should certainly
getjustice now. My submission to the Gov-
emmentthrough youis thatit should provide
them justice andif the people of thatarea a
separate State then we have noobjectionto
it. The Governmentmust evolve aformula.
No State should be divided all of a sudden.
| do not know, but certainly there is anger
in them. | would certainly like to submit to
those who are in politics that we have living
together for a long time, soin the proper to
suddenly develop this much ill will for us. |
do accept that the persons having vested
interestare indulged inexploiting the people
of Jnarkhand areas, but the poor people
living in rest of the areas whether falling in
the Central Bihar or North Bihar are not
responsible for their exploitations.

Economic viability is a must for creation
of a State in that situation. If the Govemn-
ment declares Jharkhand to be a separate
State then the rest part of Bihar would not
be left economically viable and the centre
will also not own any responsibility therefor.
But if reorganisation of states are taken up
and in that situation that area of Bihar is
given the status of aseparate State and the
rest part of Bihar is given a status of yet
another State by taking other parts also
into it then the centre will have the responsi-
bility to look after the welfare of that State.

MARCH 19, 1993

of Uttaranchal & 380
Vananchal

So the economic viability has to be taken
into consideration. And when then attention
of the Central Govemment is drawn to the
question of economic viability, the Govern-
ment will then also consider as to how inter-
nal resources can be generated in that
particular State.The amount of Central aid
wouldalsobe increasedin that situationand
there will therefore be much Central assis-
tance given toit. But if itis done now, then
all the assistance will be stopped and an
aweful crisis will envelope the entire areaall
of a sudden.

In that situation, the violance and
terrorism that are already causing concem
forthe Government, will spread in the rest of
the areas unabated and that will go against
the Centre. We should not invite such a
situation. The two parts of Bihar that have
hitherto been serving a two wheels of a
chariot should not be allowed clash to-
gether. The Central Government has been
making a perpetual efforttoavoid solution of
the problem and to keep it on as also to
lingerit. | feel that thisis the motive of the
Central Government. | would therefore like
to submit that the openion of all the con-
cermed parties should be sought so that
solution to the problem may be found.

The second pQintis thatthere shouldbe
areorganisation of all the smaller States of
the country. A States Reorganiation
Commission should be set up all such
issues should be referredtoit for solution so
that unity and integrity of the country may
be strengthened and all round development
of the backwards and of the people who are
exploited may be ensured. Withthese words
I conclude.

SHRI CHITTA BASU (Barasat): Mr.
Chairman, Sir, the Resolution has got two
parts. And, naturally, it is expected that we
should deliberate on the two distinct parts

- which is contained in the Resolution. One

part relates to the formation of new States
and smaller States. And another part spe-
cifically suggests for the creation of Vanan-
chal and Uttaranchal, as new States.
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| know, Sir, that your State is also very
much agitated over the same issue. |
mean, the State of Maharashtra. In Mahar-
ashtra, there is a sustained movement far
the creation of Vidharbha, as per the rec-
ommendations of the SRC andthat was not
implement because of creation understand-
ing arriveda at between the leadership of
Vidharbha region and Maharashtra, that is,
Bombay region, as you may say.

There is also a demand for Marathvada
within Maharashtra. There aredemandsin
Uttar Pradesh not only for Uttaranchal but
also for Bundelkhand or something eise.
There similar demands in other parts of the
country also.

Therefore, whether it is desirable,
whether it is advisable or whether it is
feasible to have smaller viable states, is a
matter for consideration and analysis in
depth. Earlier, when the SRC was estab-
lished, the main criteria was linguistic States.
Language, as far as | understand, was the
main factor.

There can be difference about it. Lan-
guage and culture wrierthe basic criteria for
formation of a State; SRC considered that
aspect with all seriousness. But even. after
the formation of the States on the basis of
language and culture, that is what we say
linguistic redistribution of the States, there
have been still problems lingering on. These
problems are manifested in the form of the
book meant for Vananchal or Jharkhand or
Vidarbha or Marathwada or Bundhelkhand
or somewhere else. Therefore, there is a
need to have a fresh look into the matter as
to whether there will be another commis-
sion to go into the remaining problems or
lingering problems arising out of the linguis-
tic redistribution of the States.

So far as Jharkhand or Vananchal is
concemed, rather | am very much con-
cemed about Jharkhand, | do not mean
anything else; if you want to have a sepa-
rate State, itis a different thing; what would
be its name would be decided by the people
ofthat areathe concept or the precession of
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it, according to me, is not based on cufltural
or language considerations; nor itis based
on ethnicity . Ethnicity has got a strong
point. All over the world, today | am finding
the manifestation of agitation, manifesta-
tion of political forces, emergence of politi-
cal forces, division and rediviusion of the
State orcountries, on the basis of ethnicity.’

Sir, excuse me; | would also say with all
humility to the advocate of Jharkhand State
that there is no basic question ethnicity,
language or culture for the demand of the
creation of Jharkhand State. The basic
issue or the basic emotion or the basic
sensitivity for the demand of creation of
Jharkhand State is a regional disparity of
development. That means, there has been
a regional disparity in development; and
because of the regional disparity in devel-
opment, the question of having a separate
State has arisen and not on the basis of
language, not on the basis of culture and
not on the basis of ethnicity because even
if Jharkhand State is created, it will be a
multi-lingual State having more than lan-
guage; even if itis aseparate State, it willbe
a multi-ethnic State; and even if it is a
separate State, it will be a multi-cultural
state.

Therefore, Sir it is not so simple an
issue. So far as creation of the State is
concemed, | do admit that there has been
expioftation, that there has been backward-
ness; and that backwardness has been a
planned backwardness; that is not the natu-
ral backwardness; that is the backward-
ness arising out of the blunder and loot of a
section or a segment of vested interests in
Bihar and elsewhere. That is the thing.

| know that you will not give me time and
| also do not want to take the time of the
House on this. But here i$ a document
which describesin vivid, how the Jharkhand
area has been exploited by certain seg-
ment of the vested interests. Only for the
information of some of friends, here, |
would quote the figure which is available
with the Bihar Govemment itself. The
economic backwardness of the region has
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“This region, that means the 12 districts
of Bihar which is generally known as
Jharkhand area, contributes over 70 per
cent of the total revenue of Bihar.” (Interrup-
tions)

Isit16 or 12?  (Interruptions)

SHRI JAGAT VIR SINGH DRONA
(Kanpur): In Santhal Pargana there are 16
districts. (Interruptions)

SHRI CHITTA BASU: Any way, in the

case of Santhal Pargana, there has been

- division and sub-division. | mean, Jharkhand
area. (Interruptions)

MR. CHAIRMAN : No personal discus-
sion please.

SHRI CHITA BASU: Jharkhand area
contributes about 70 per cent of the total
revenue of the united Bihar State. Sofaras
the resource transfer to that region is con-
cemed, it does not exceed 20 per cent.
Why? (Interruptions)

MR. CHAIRMAN: Mr. Mohan Singh,
you are going to speak. Why do you now
make observations by sitting only?

SHRICHITTABASU: Therefore, thisis
aglaring example of exploitation. The value
of the Total agriculture production of entire
BiharcomestoRs. 1, 165.92 crore and the
share of these 16 or 12 districts in the
Jharkhand area comes fo only Rs. 172.59
crore. that is, only 6 per cent of the total
agricultural production of the State. Of the
total net irrigated area, _the Jharkhand
region has got 1.06 lakhs hectares as irri-
gated area out of a total of 11.19 lakhs
hectares. And dams are being chreated
there. Many projects are also being cre-
ated.

Then, there are many other things- al-
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ienation and exploitation. | will give only one
example and | will finish on that point. The
total number of electrified villages in Bihar
is 49,444 and the number of electrified
villagesin Jharkhand regionis only 10,791,
although 50 per cent of the production is
from that region.

So far as land alienation cases are
concemed, the tribals have been alienated
from their land. So far, 90,847 cases were
submitted. 44,000 have been allowed, that
is, permitted to be gone into. 34,000 have
been dismissed and 13,000 have been
pending. Land has been restored in 2,994
cases only outof 90,000 cases of alienation
of tribals from land. Only 3,000 cases have
been successfully contested and land has
been resorted to the original tribal owner.
Therefor, these are glaring examples of
regional disparity and fearless exploitation
of the tribals and loot and plunder by a
section ofthe administration-all those people
who matter. Therefore, | again reiterate my
conclusion by saying thatitis not the ques-
tion of ethnicity, culture, language but it is
the question of the removal of regional
backwardness and question of justice and
equality. Therefor, | reiterate my view that
this should be considered from that point of
view. | feel that, at the present moment, for
the times being, a regional autonomous
conical is an appropriate mechanism within
the united Bihar State for rapid and satis-
factory economic and social development
ofthe regon. forthe of case, there should be
statutorily guaranteed financial resources
from the center and there should also be
statutorily sanctioned, statutorily fixed
resources transfer from the State. The main
grievance is that there is no transfer of
resources from the State Headquarters,
The grievance is even if some resource is
transferred to the State by the centre, the
appropriate proportion does not go the
Jharkhandarea and therefore, there should
be an autonomous council which shouldbe
guaranted with wide powers of administra-
tion and legislatives business and also
guaranteed with statutory financial re-
sources both from the centre and State.
This can be the resonable, rational and
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satisfactory solution to the Jharkhand prob-
lem which is before us for the last six
decades. But the centre has got a role to
pay. | have got a cutting before me but |
shall notquoted from it. ButMr. S.B. Chavan
had told the Lok Sabha on 2nd December
last that the centre was not averse to the
formation ofthe separate Jharkhand States.
Mr. Chavan had told here on 2nd Decem-
berlast that the Centre is not averse to the
creation of Jharkhand State provided West
Bengal agrees, Bihar agrees, Madhya
Pradesh agrees and Orissa agrees. Thisis
the way how they want to drive with a
wedge between people of different States
only to maintain their political supremacy or
political reign or hegemony. So far as West
Bengalis concemedWest Bengal has made
its position clear saying that not a single
block.

is on the basis bo population. In East
Purulia and Midnapore districts, more than
ten per cent of their population is consti-
tuted by tribal population. Orissa Govemn-
ment has made its position clear to the
Centre. It is a compact area where the
advises orthe Scheduled Castes constitute
at least a sizeable population. Therefore,
even disturbing West Bengal, even bifur-
cating Biharand even disrobing the State of
Orissa is not for the idea of speedy and
satisfactory economic and social develop-
ment of that area. My friend is very much
angry with us because of Darjeeling Gorkha
Hills Council. Sir, there might be certain
defects and certain shortfalls butin a coun-
try like India, where a vast population is a
tribals and Scheduled Castes and Sched-
uled Tribes, there must be autonomous
regions. They must have the widest pos-
sible administrative and legislative powers
and financial resources to fulfil the hopes
and aspirations because they are the people
whoare Indians. There are many of us who
have come from outside India also and we
should not forget that historic aspect. There-
fore #~~ Centre should be very clearintheir
ide_ s ana programmes. They should en-
courage somebody in Derjeeling and they
should not encourage some forces in
Jharkhand area. If they do so, they would
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be disturbing the stability of the country
thereby. Forthis purpose, | would appeal to
the Government that they should have a
policy formulated on these issues. And |
take the opportunity to appeal tothe people
who are engaged in Jharkhand Agitation
not to indulge in such activities because in
this way they are creating certain misun-
derstandingamong the people of Biharand
West Bengal. | also warn that they are
increasingly taking resort to violence. This
is an issue which can be settled through
dialauge, consultation, discussion and
mutual understanding. Therefore, there
should not be negative approach from the
advocates of the Jharkhan Agitation and
they should see to it that the matter is
solved in a peaceful manner through dia-
louge, through reasoning, and through
aguments forthe graterinterest of the people
of different States and more thanthat, in the
supreme interest of our nation.

SHRI INDER JIT (Darjeeling): Mr.
Chairman, Sir, | am deeply greatful to you
for giving me achance to speak on this very
important Private Members’ Resolution. |
would like to make it clear straightway that
| support this Resolution and the creation of
both Uttaranchal as well as Vananchal. In
fact, Mr. Chairman Sir, | would venture to
go a few steps further

I think Sir, atime has come when we,
on all sides of the House, must seriously
consider the question of setting up a sec-
ond States Reorganisation Commission. |
an conscious of the fact that the first States
Reorganisation Commission setupin 1956
created a lot of turbulence and many prob-
lems all over the country. For some three
years, all other activity came to a stop. We
were all busy fighting with each other over
districts, sub-divisions, talukas -and vil-
lages.

Nevertheless, over the last 35 years, a
situation has grown whereby frest de-
mands have cropped upintodifferentparts
ofthe country for separate states. We have
seen how Assam has now come to be split
inas many as five to seven States. We now
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call that region as the areas of the Seven
Sisters. There was a time when we only
spoke about the viability of Assam and
firmly ruled out creation of any other State.

Sir, we have these demands and par-
ticularly the demand for a Jharkhand State
for many years now. We have also had
demands in the past fora separate State of
Vidarbha, for a separate State of Surashtra
and for a separate State of Uttarakhand
which is now called as Uttaranchal. Sir, we
have these demands made from almost all
parts of the country. Therefore, | do think
that it is time that we serioulsy think of a
second States Reorganisation Commission.
And | would strongly urge thatthe Govern-
ment should not reject this immediate
demand forthese two States of Uttaranchal
and Vananchal, out of hand. These are
demands which deserve serious consid-
eration,

Sir, it was my privilege to pay some role
in the creation of the Darjeeling Gorkha Hill
Council. Initially, Sir, as you are aware,
there was a demand for aseparate State of
Gorkhaland. Eventually, we worked out a
formula whereby a separate autonomous
district council was created and this district
council and supposed tobe something short
ofafull-fledged State. The Darjeelingmodel
. was atthattime acclaimed on allsides and,
| must confess, | too personally thought
that it held out hope and answer to the
problems of many parts of the Country.

In fact, as you are aware, the people of
Laddakh who felt exploited by Srinagar for
decades came forwards and demanded a
Darjeeling model authonomous council for
Laddakh. Linkewise, | throught at one state
that similar councils could find and answer
to the demands and requirements of Vid-
erbha; demands and requirements of Sau-
rashtra and demands and requirements of
many other areas. But, Sir, we must seri-
ously consider whether this authonomous
council can be a model.
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| regret to say that our own experience
in Datfeeling has been far from happy. My
good friend Shri Chitta Basu strongly rec-
ommended an autonomous council for
Jharkhand. But, Sir, my own experience of
the Darjeeling Gorkha Hill Council has left
me with one distinct impression that this
model will not work so long as it is imple-
mented in the manner in which the West
Bangal Government is implementingit. To
be honest, Sir, the Darjeeling Gorkha Hill
Council Accord has not been implemented
by the West Bangal Govermment and its
Chief Minister, Shri Jyoti Basu either in
latter or in spirit. In fact, to be honest, the
implementation has been virtually a fraud
on the Accord. And, so long as we cannot
get this kind of a model to work efficently:
and honestly, there is no point in trying to
work out similar outonomous councils. | will
give only there examples to show how this
Accord has not worked.

It will shock you to know that as of today
the Darjeeling Gorkha Hill Council faces a
tinancial blockade from the state Govern-
ment in Calcutta. Sir, an amount of Rs.
37.16 crores which was sanctioned by the
Centre to the Darjeeling Gorkha Hill Coun-
cilhas been blockaded by the West Bengal
Govemment. This amount was give to the
Darjeeling Gorkha Hill council for the year
1990-91 to 1991-92. But this amount of
Rs.37.16crores has been used up by West

Bengal.

When the accord was being hammered
out, the Leader of the Gorkha National
Liberation Front wanted Centre assistance
and Central funds to be made available
directly to the automous council. The West
Bengal Government protested and Said, “If
you are going to start giving fund directly it
would give the Council. The satus of a
separate State.” | then put forth a compro-
mise formula and that formula was happily
accepted. | proposed that Central funds
meant for the Darjeeling Gorkha Hill council
be routed through the West Bengal Gov-
ernment but the West Bengal Government
should only function as a Post Office. Yet,
Sir, what has happened?
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As | Just told you, Rs. 37.16 crores of
ourfund have been blockaded andused up
by the West Bengal Government. In fact,
today is the 19the of March. There are only
11 days left four this financial year to end.
Yet not a single paise has been passed on
tothe Darjeeling Gorkha Hill Council forthe

year 1992-93. Consequently the Darjeeling

Gorkha Hill Council has been virtually forced
to pull down its shutters.

This was ideas and excellent model. It
was a model which received compliments
from the former President, Shri R. Ve-
nkataraman when he visited Darjeeling. He
said at that stage that this was a model
which should be accepted and applied all
over the country. Alas! however, this has
not worked because there is a great deal of
double talk and deception by from Calcutta.
Unless that ends, it cannot work. There-
fore, we must seriously think as to what is
the way out.

In my opinion there is only one way out
and that is to go in for more States. In my
humble opinion what the country needs is
not 25 large States what we really need are
50smallerStates instead of these 25 larger
States which should not be made on the
linguistic, cultural or even ethnic basis.
Jharkhand movement has been there fora
large time and | think a they have a very
strong claim.

Once upon atime you will recall we had
united Punjab. Nobody wanted to touch
united Punjab. I, as a Punjabi, was also
opposed to any break-up of Punjab. So
Haryana was demanded, it was said,
“Haryana is not viable, Haryana is a banen
areaanditwill be atotal wasteland. It willbe
great difastar.” About Himachal, too when
Himachal people wanted to go out, we
were nol prepared to let them go. But once
Himachal was given statehood, it has flour-
ished Haryana has alsoflourished Haryana
has also flourished.

Therefore, experience has shown that
if you go in for smaller States, the smaller
States arelikelytoflourish alot. The reason
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why they are likely to flourish is simple.
There is atendency in almost all the States
Capitals to treat certain areas as colonies
and exploit them and plunder them and
indulge in reckless pursuit of personal and
party aggrandisement. Therefore, whatwe
really have to do is to think in terms of
smaller States, more States. Even as |
recommended a second States Reorgani-
sation Commission, | strongly suggest that
we should not delay movingin the direction
of a separate State for Jharkhand and a
separate State for Uttarachal.

It has been may view for alongtime that
U.P., for instance, needs to be cut up into
four separate Siates. We know how West-
ern U.P. and more so eastem U.P. have
suffered. Several administrative steps were
taken. At one stage, for example the Chief
Secretary’s secretariat, a mini secretariat
was even set up in Meerut in addition to
what you had in Lucknow. It did not work
because these things will not work. There-
fore, | strongly recommended that we must
go in for smaller States.

In this context, | shall conclude after
making one more point. Even as | recom-
mended many more smaller States, | humbly
make another constructive suggestion.
Instead of having all of the States of one
kind, we should seriously think in terms of
what was done immediately after Inde-
pendence. Instead of having one category
States we should think in terms of two to
three category States as was the the situta-
tionimmediately afterIndependence. That
is, we should have Part A States with full
powers as we have, now, then part B
States with certain limited powers and Part
C States which could be in the nature of
Union Territories.

This has to be done because there is a
tremendous amount of reckless exploita-
tion of certain arras within various states.
Reckless plunderingthatis goingon. Largé
areas in various States are being treated
ascolonies. Therefore, if we are to give our
people, particularly our exploited people, a
fairdeal, I think, itis time to take a fresh look
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at our political map and think in terms of
. many more States than just 25. Thank you.

[Translations

SHRI RAMASHRAY PRASAD SINGH
(Jhanabad): Mr. Chairman, Sir, the discus-
sion on theissue of Uttaranchal-Vananchal
that is going on at the moment gives me an
impression that the discussion has slitinto
two groups. on the one hand there are
people who support and making of the
separate State while on the other there are
people who oppose it. Not | would like to
know through you that if a separates State
is really made then what is the justification
forit and if it is not made then again what is
the justification for that.

Mr. Chairman, Sir, India is a vast coun-
try. Earlier India was divided into many
parts. This House should those was are
responsible for verification of India into a
vast country (Interruptions) Mr. Chairman,
Sir, now efforts are being made to divide
India into many parts. Who are making
such efforts? the reason for it is dicontent-
ment. Acountry disintegrates when discon-
tentment develops. Afamily howeversmall,
many be of five members only, toois liable
to disintegration. When the head of the
family is dishonest, then the house is bound
to be divided, otherwise it is not so. If the
head of the family is honest, the family
remains united for generations to come.
Today | must say that the demand of sepa-
rate States can be attributed tothe long rule
fo the Congress party. The people of the

. country actually do not understand this
fact. No political party has ever ruled any-
where in the world for so long a period as
the Congress party had an opportunity to
rule the country for such along period. And
its rule has been based on favouristism. It
has ruled the country by dividing the people
in groups like backwards, forwards and
Harijans. They have never thought of the
interest of the country as awhole, they have
always cared more for chairs. They have
ruled withthe primary concemn of protecting
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their chair.

Such a big national party that has ruled
the country and that has the credit of provid-
ing leadership during national movement,
joined hands with the regional party of
Tripura to jointly rule the State. So they
intend to divide trippura also? If a regional
party that is formed somewhere, is given
importance then raises ademandforsepa-
ration. This is what has been happening.

Secondly, | would iike to say that when
| was a Member of the Legislative Assem-
bly, | used to read in the newspapers that
the fight in Telengana is with Mr. Chenna
Reedy. There was a violence for a long
time. Was Telangana given the status of a
separates State? so far it has not been
giventhe status of aseparates State. We all
know how that issues was dealt with. we
have also witnessed the agitation in Dar-
jeeling. Why were the Bodo agitation and
Jherkhand agition held? Agitations are held
only at the places where the Government
did no development Some people of the
places where d«velopment was not done
by the Government, came foreword, formed
organisation on and started awakening the
people. The example of simmering discon-
tent is there before you. People are talking
of the Jharkhand party. | wanted to know
whether development can be ensured if
Jharkhand is given the status of a separate
State? Mr. Subodh Kani Sahay is the
leader of that party. Mothers go to work
taking their children on their books. Does
this mean development? Suraj Mandal is
also one of their leaders. The name Suraj
Mandal is a synonym of a big plant. He
does not belong to a Scheduled Tribe. |
would like to ask whether he is the same
Suraj Mandal who was the right hand of
Laloo ji. He might have eamed millions of
rupees. | am stating the truth and | am
saying itwith honesty. But whatchangedin
four months that Mr. Subodh Kant Sahoy
was made the leader of the party. Who has
done all this? The Congress party is re-
sponsible four is because the congress
party allowed Chandrashekhar jito rule the
country for four months Millions of rupees
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were grabbed by a handful of persons in
those four months. | am in this House since
1984. The question is who is responsible
for the ruining the country. What would
have happened if the power rested with the
Congress party? But they cannot tolerate
being out of power for a longer period. The
congress party has this weakness thatifthe
stays away from power for 5-10 years then
no one will remain with this party. All will go
to death bed. This weakness that if it stays
away from power for 5-10 years then no
one will remain with this party. All will go to
death bed. This is the condition of the
Congress party.

What | want to say is that if the Con-
gressmen work honestly in the villages
then everything can be O.K. There is
division inthe villages undercongress ruled
states. Developmentis done on the basis of
caste every where. If adrainhastobe made
inaparticularvillage andif the M.L.A. of that
area belongs to a forward caste then be
would getthe drain made in the area inhabi-
tant by the forward class people and if the
M.L.A. belong to some backward commu-
nity, then the drain would be constructed in
the area inhabited by the backward class
people. Now | want to ask whether this is
painfultothe need by people ornot. Whether
the need by people will suffer or not. You
can honestly think that if there are double
standard of development in the same vil-
lage, then people will have a generalfelling
thattheir Government is not doing well and
that government should go out of power.

17.00 hrs.

The facility of hand pumps is provided,
Government has the require money. The
system weakens when the laws are vio-
lated. Everything breaks when laws are
broken. | would notmention the name ofthe
Chief Minister whois nomore. He broke the
rules. It was decided by the Selection
Committee as to where the hand pumps
would be bored and what should be the
criterion of population of an area for provid-
ing a hand pump. But this right has been
given to the M.L.A. That is why things are
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in a mss and the whole amount is spent.
There are many other things, But who will
investigate.into all those matters. There is
no difference between the rule of the State
Govermment there and the rule by a Con-
gress Govermment in a State. Health
Centres have been opened in the villages
inhabited by the upper caste people and
besides, there is also the facility of addi-
tional P.H.Cs. Butthere are several villages
inhabited by the people belonging to the
backward classes who have to go seven-
eight kilometers away in some different
district forbuying medicine.... (Interruptions)
Letme again come tothe Jharkhand issue.
The Government is bent upon dividing the
vilages as well. An inquiry can reveal
thaulasnds of such incidets in our constitu-
ency itself that an M.L.A. gets additional
P.H.C. or its sub-centres opened in the
villages where the people of his caste dwell
in larger number . Roads are alsc con-
structed on the same consideration. Shri
Chitta Basu asks even now with much
emphasis as to how this all happened. Why
is there the demand for a Separate
Jharkhand State? The long rule of the
Congress Party has been based on favour-
tism. | have said several times over that if
charistians were not there, we could not
have even asingle literate persons fromthe
Scheduled Tribes. There are persons who
have changed their religion to hold big
posts. But they are not able persons. We
see the persons placed on high posts who
are all converts. They taken Organ or
something else with theirname. Ultimately
why is it so. The Government is respon-
sible or all that. The Govermment least
bothered about the incident of religious
conversion. After all that conversion is for
the sake of development. After undergoing
conversion of religion. they are sending
their children for schooling. When they
belong to the Scheduled Tribe area, they
make maximum efforts to get their children
admitted to schools even through they are
M.L.As or M.Ps. What will be your answer
toit? If Jharkhand state is formed, what will
happen then. If you run the country with
honesty and with the feeling of patriotism,
then nobody will demand separate
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Jharkhand State but in the absence of
equal development, you what to divide the
country into pieces. Hon. Minister fo Home
affairs has said that Shri Laloo has spoken
aboutit. This is acentral issue, therefore he
sheuld not have spoken. The Center
said....(Interruptions) it should have been
done there. The one who heads the Gov-
ernmentinthe state is called Chief Minister.
He should have said that it had not been
given the desired level of development, we
are going to given the desired level of
development, we are going to give it that
level......{Interruptions) Thay will have to
work honesty or its development, which
has not been done till date.

They have enacted a number of legisla-
tions but their land was bought by the
property dealers and they auctioned the
same. Ybu even enacted a law for this
purpose but did not implementit. Who had
gotit auctioned. The same Tikku who goes
from here and charges interest, who is
sitting there as well as here also.... (Inter-
ruptions) Itis not a question of Suraj *.iandal
alone. The questions is why Suraj Mandal
is leading this movement. You gotorancho
and see for yourself that officers as well as
politicians and contractors have built forts
for themselves. They have grabbed the
nation’s assets. ifwe formJharkhand, these
people will make merry. Suraj Mandal and
Shibu Soren may acquire how high posi-
tions but poor people are not going to
benefitfromit. Therefore, | wanttosay that
if you actually what to do anything for the
welfare of the poor, then you must do
something for their deveiopment. It am not
as leaneared as Shri Chitta Basu but the
fact is that their development is not done
properly. Had there been equal develop-
ment, then there would not have been this
movement and other problems relatedtoit.
The development there is so unequal that
somebody is very rich and scmebody is
very poor.

They ruled the country for forty years.
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Had the people removed them after five
years, then it would not have happensd.
The people of the country committed a
great mistake which is leading to the disin-
tegration of the country.

SHRI BALRAJ PASSI (Nainital): Mr.
Chamrman, Sir, a proposal has been put
forward that a separate Uttranchal state
may be formed and Vananchal may be set
Jp. During the last electionin U.P_, Uttran-
chal was an issue. Specially the issue of
Uttaranchal reached every nook and cor-
ner of the remotest places. This demand
was initially raised in 1952. Since then, this
demand has been raised in some form or
the other. But after 1952, the Congress
ruled the State and it was the ill fortune of
this Uttaranchal region that four Chief Min-
ister hailed from region. Interestingly. three
Chief Ministers hailed from holly areas and
the fourth Shri Chandra Bhanu Gupta was
from the plains but he contested from
Ranikhet and assured the people there that
allround development will be made. I would
like to say that whatever development took
place there was during the rule of Pt. Gov-
ind Ballabh Pant as some schemes were
launched at thattime. Afterthathon. Hemvati
Nandan Bahuguna became the Chief Min-
isterwhothought himselftobe amandfrom
hilly areas. | can still remember that he
:ontested a bye-election of Lok Sabha from
Jehradun and that time he was not in the
>ongress but.

[English]

MR. CHAIRMAN: Why do you discuss
hese personalities by taking names?

Translationi

SHRI BALARAJ PASSI: It is related
-{vilh that.

[English]

MR. CHAIRMAN: Do not go on taking
names. You discuss the principles.
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SHRIBALRAJ PASSI: The peoplethere
elected a leader, who made them believe
that when he became the Chief Minister,
this area would be developed. A persons
from National district of Uttar Pradesh who
became Chief Minister four times and held
the portfolio of a Minister at the Centre
three or four times. The people of hilly
region voted in favour of the Congress for
forty five years with the belief that the fate of
this areas as well as the fate of the youth
would change. Even the Britieshers did not
develop This area in the Planned manner
because they need men for their army and
home Guards, Therefore, they did not want
to develop this area. The Congress also
adoptedthis policy for45 years. They people
of this region thought that this region would
develop and the youth of this region would
become self-reliantbut nothing of this short
happened. The Congress also did not let
the youth awaken because in it did so, the
youth would have ecome vigilant about his
rights. | would like to ask the Government
as to what did the Congress do for Uttaran-
chal during the last 45 years? It gave noth-
ing except backwardness, poverty and
destitution.

Mr. Chaiman, Sir, in 1971 Himachal
Pradesh was part of Punjab. No the people
of Uttaranchal are jealous of Himachal
Pradesnh which is quite natural Because
Uttaranchalhas more population and more
area than tha! ¢f Himachal Pradesh. Atthe
time of formatior of a state 50 per cent
population was belowthe poverty line, which
hasbeer reducedto 25 percent atpresent.
The people of Uttranchai saw this change
taking place there. When Himachal Pradesh
was part of Punjay, it did not get its due
share. Schemes were planned but were
limited to Punjab only. When in 1971,
Himachal Pradesh came into being, the
people changed their luck through hard
wok. The way Himachal Pradesh has Iden-
tified its Circumstances and worked to
achieve progress can also be adopted in
case of Uttranchal.
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Mr. Chairman, Sir, thisisill fortune of the
people of Uttaranchal that the person from
plains who does not have any knowledge
about hilly areas it made a Ministdr for the
development of hilly areas. This has hap-
pend many times. What else can be more
funny> | would like to ask whether the
Minister whosever had held office at that
time, was aware of the geographical situ-
ation of the hills? Was he aware of the
conditions of roads? do not wantto mention
the name of the Chief Minisfer of the previ-
ous Government. When the matter of drink-
ing water problem of Pithorgarh area was
taken up with him, he asked his Secretary,
whose name | do not want to mention, tc
look into the matter. He said a Grant of Rs.
5 lakhs was being released for instaling
hand pumps there. What a fun? | would like
to ask how schemes are chalked out as it
was not a practical scheme.

Thereis aplace by the name of Ramgarh
in Nainital district. | visited that place after
elections as the people of that area voted
for me in elections. They had resentment
which they had been having for the last
forty five years because the person. against
whom | was elected, had remained Chief
Minister of the state four time. He had also
been a Minister at the Centre for many
terms andis also respectable leader of our
area. Buteventhenpeople elected me with
ahope andbelief. The only reason was that
though he used to make his point strongly,
nobody listened to nim The foundation
stone of a cold storage has been laid atthat
place known as Ramgarh. | was alkyd by
the people why this could storage was
being constructed , | told them that it was
meant fortheir development, they said that
it would serve the interest of those officials
and bureaucrats who had submitted this
scheme. | asked whether they would not
keep apples and potatoes in the cold-stor-
age? They replied. “Mr. M.P., apple grows
where in the season when itdoes not Grow
any where else, neither in Himachal not in
Kashmir. If they kept their apple in cold-
storage, then they would suffer loss in
compassion to apple from Himachal and
Kashmir as nobedy will preter their appie to
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the one from Himachal and Kashmir."
Similarly, ‘pahari’ potato grows there, which
is much sought offer in Delhi. That too
grows there in off-season, Now that plans
are formulated thattheir produce should be
kept in cold storage. Such impractical
schemes are formulated by pecple sitting in
Delhi and Lucknow. | myself met the Chief
Minister in this connection. Ultimately that
Rs. 1.5 crore scheme was abandaoned.

Mr. Chairman, Sir, | can mention not
one but a number of such impractical
schemes. Land in the hili areas is very
fertile. We are competent enough to carry
out development works in our area. in our
areanotonly number of revolutionaries and
saints were bom but the poets of the promi-
nence of Sumitranandan Pant were also
bom. While on a vilest to Almora, the birth-
place of the great poet, if you get a chance
to stay in the Rest house you will find that
nobody can enter the building irom the
main gate, You wil! wonder at architectural
design of the building. The way leading to
the main entrance of the building is closed
and the brckside wiil has been demolished
to make way forthe entrance. Architecturai
design was made in Lucknow on the prom-
ise that it should be East facing. However,
it was not taken care of the fact that even
hills are sometimes blocked by hills and the
building was constructed. When hall of the
construction woke was over the question of
the main entrance became a riddle. En-
trance was constructed at the backside
since the hillock faced the building. Such
impractical schemes are being formulated
in Uttranchal. Though we raise our voice
against all these things, but it seems to be
of no avail. After 45 years of independence
the B.u.”. came into the power in Uttar
“radesh. People ofthe area whole heredity
had voted in favour of the B.J.P. and out of
19 Assembly seats my party won 15 seats
on the plank of Uttranchal. What else can
be a betier omen then the election of 4BJP
MPs from the area on the plank of Uttran-
chal. Only as a gesture of goodwill and to
honourthe sentiments of Uttranchal people.
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the Uttar Pradesh Legislative Assembly by
a majority vote passed a resolution in fa-
vour of the formation of Uttranchal and
forwarded it to the centre. What is the fate
of this proposal? | would like to know from
the hon. Minister of Home Affairs, thatinthe
pastin response to the question regarding
the formation o Jharkhand State, he replied
that no such proposal had been received
from the State Government, but on the
other hand when the Government of Uttar
Pradesh forwarded to the Centre a pro-
posat highlighting the circumstances forthe
formation of Uttranchal why it is not being
examined? | remember the day and the
year not the date, but on that day | was in
Almora. the Govermment of Uttar Pradesh
headed by Shri Kalyan Singh could not
announce the formation of Uttranchal, but
on that day made an announcement that a
separate secretariat for Uttranchal will be
set up at Almore. Foundation stone for the
seme was also laid that very day. The then
Minister of Finance came tolay the founda-
tion stone. Many a hon. MPs and MLAs
were present on the occasion. A special -
stage was construcied and the penple were
in high spirits. Peopie «ere in festive rmiood
that the days of hardships are ovar. Unfor-
tunately, that very day the siafement of the
hon. Minister of Home Affairs appeared in
the press that Uttranchal was not being
formed for the present.

Mr. Chairman, Sir, | would like to submit
tothe hon. Minister of Home Affairs that the
people of my area are peace loving and
patriotic. To take on the chalienge of the
enemise of the country revolutionaries
came forward from this area and even the
soldiers for this area go to face the enemy
in the battle field so as to successfully
defend the country’s borders. Demand for
Uttranchal is not being raised to serve our
narrow parochial interests, But to success-
fully defend the country from foreigners, as
whole of the Uttranchal region shares bor-
ders with foreign country. Our borders will
not be safe if the youth of the country is in
low spirits. The issue of the low spirits of the
youih of the region cames up when the
youth stay back in the area. All the children
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after High School migrate to Delhiin search
of employment because they cannot re-
main a mute spectator to the starving con-
ditions at home. It is very unfortunate that
even after BA and MA the youth fail to get
employment there. Last to last year Gov-
ermnment held an interview at Tanakpqr in
the Nainiital district for the post of Bus
Conductors. Unfortunately even for that
postthe you of the area were not selected.
We were satisfied that if our youth are not
competent enough to be IAS and PCS
officers, at least they can hope to become
bus conductors, but now it seems even this
is not destined. 85 per cent youth of the
plains were selected through that interview.
There could be nothing more unfortunate
than this. Through that interview 60 per
cent vacancies were filled up by the youth
of the district of the then Chief Minister of
the State.

Even now in the recruitmentin Police in
Pithoragarh district 60 per cent of the va-
cancies are filled by the youth of Etawah
district. Recruitmentin Police takes place in
Pithoragarh but the youth of a place as far
as 500 kms away, are selected while the
youth of that area are not selected. So, how
can the fortune smile on them? They are
simply idling away their time.

The Government of Uttar Pradesh re-
specting the feelings and sentiments of the
peopie of the area has conferred upon us
the status of the hillcadre. The Government
of my party was determined enough to
implement it and had also taken a vow in
this regard so as to crate maximum ave-
nues of employment for the youth of the
area.

Mr. Chairmen, Sir, there can be nothing
more unfortunate than the fact that though
there are hospitals and schools, but the
doctors and teachers are not being ap-
pointed. Even when the doctors are ap-
pointed they never join duty. Immediately
one day afterjoining their duty they proceed
onleave and through the influence of some
officer or the Chief Minister try to get trans-
fer in the areas in the plains. Even no the
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hospitals and the school are without ade-
quate staff. iImmediately after appointment

they get themselves transferred.

Mr. Chairman, Sir, therefore, | would
like to request you and whole House that in
view of the peculiar problems of the hill area
this proposal should be accepted. There
can be some difference of opinion regard-
ing Jharkand. However, as Shri Paswan
stated last week that there is no difference
of opinion regarding Uttaranchal. Members
of other parties had also said the same
thing. Therefore, this proposal regarding
Uttranchal should be passed unanimously
today itself. So that we can tell the innocent
people of our area that better days are now
again round the comer.

SHRI SYED SHAHABUDDINC; (KISH-
ANGANJ): MR. Chairman, Sir, we have
been debating this Resolution from many
angles. 1 think, there is a general consen-
sus that today we need smaller States and
in fact, apart from Uttaranchal and the
question of Jharkhan, we have taken congni-
zance of the demand for smaller States
from various parts of the country. It has
been suggested that the time has come
now to esatablish a new States Re-organi-
sation Commission with proper terms of
reference which would take into account,
not only the question of languages, butalso
various other parameters including the
experience of development since we be-
came free.

Sir, | would like to place some informa-
tion before you. We have here the report of
the 1991 census. We have got the basic
population and area figures for every State
and Union Territory. The Union consist of
24 States and 7 Union Terriories. The total
population of the country is of the order of
839 millions. Now, the biggest State, Uttar
Pradesh accounts for 16 per cent of the
population. The tow biggest States, Uttar
Pradesh and Bihar account for 26.8 per
cent of the population. If you take the first
three, thatistosay, includingMaharashtra,
the total comes to 36 per cent of the popu-
lation. Take the next one, West Bengal, four
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States together come to 44 per cent and
take the first five States including Andhra
Pradesh, that is, Uttar Pradesh, Bihar,
Maharashtra, West Bengal and Andhra
Pradesh, togetherthese five States give us
52.3 per cent of the total population of the
country.

Sir, | will not you more figures, but | have
gone up to the 12th. You add one more
State, it brings another 10 per cent, add
another two States, it means another 15
percent and within 12 States and among
you have 90 per cent of the population of
the country. NOw , these are the major
them the siants are the first five States. If
you take the area figures, the only excep-
tion in that pattern are, West Bengal and
Kerala which have got very high density.
But, otherwisg again we find that the first
five States, that is, Uttar Pradesh, Bihar,
Maharashtra, West Bengal and Andhra
Pradesh Cover nearly 36 per cent of the
area of the country and that way, these 12
States cover 85 percent of the area and 90
per cent of the population.

Unfortunately, over this period for vari-
ous reasons we have created micro States.
So, we have a picture, unfortunately, in our
country where we have giants, on the one
side and pigmies on the other, We have got
being States and then we have got not
small States, but micro States.

Micro States have been created be-
cause of certain compulsions or political
circumstances, because we did nothave a
formula before us, because we did nothave
atotal vision before us, because we did not
have completed plan before us and there-
fore as and when we came across a prob-
lem and when we were pressed very hard,
the only solution found was, to created a
micro State. So, on the one hand, we have
States like Uttar Pradesh with a population
of 140 million people and here in our very
country, we have got a State like Sikkim
with 4 lakh people; we have got Mizoram
with 7 lakh people and we have got about
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half-a-dozen States with each one of them
having a population below 1 million.

Therefore, Sir, we have now a federa-
tion, a federation of giants and pigmies; a
federation of big States and micro States.
Can this federatiob survive? Do we not
benefit from experience, draw some les-
sons from the experience of the Soviet
Union, from the experience of Yugoslavia?
| personally feel, Mr. Chairman, that one of
the distabilising factor in any federation is
the vast dichotomy between the big and the
smail, between the giant and the pigmy .
Then what happens? The federation is no
longer atrue federation: the federation tends
to be dominated by the big ones, by the
giants, be the big States. Therefore, there
can never be a balance relationship; there
can never be an equality of relationship;
there can never be justice in inter-State
relationship or in the relationship between
the Centre and the States.

That is why, | think, we should draw
some conclusion from the experience which
is right before us. The Soviet Union in my
opinion disintegrated because the biggest
chunk, the Russian State was more than
halfin population andin area and the others
were very small States. Similarly, in Yugo-
slavia, Serbia dominated the entire Yugo-
slavia and all the other States were ex-
tremely small compared to that. Therefore,
| think, there is very good reason that we
should try to re-organise our polity in a
manner where though we cannot have
absolute equality but we can have some
degree of comparative equality among the
various constituents of the Union.

The other aspect is, we have adopted it
as a hational | ideal the policy of decentrali-
sation and autonomy. Decaentralisation and
autonomy, if they are practised in the right
spirit and with sincerity and did not merely
apply to Centre-State relations but to the
relations between the State and the dis-
tricts, the relations between the district
district and the blocks, and the relations
between the blocks and th various gram
panchayats, then perhaps the fair rate would
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work. As it was pointed out here, there is
vast disparity in the level™f development.
Eveninsmall matters as was pointed out, in
the construction of roads, in the location of
local schools, in the establishment of the
local health centre, in the alignment of the
local power line and in the alignment of the
local drainage system, there is an in-built
discrimination and injustice and thatcannot
be cured under the present system at all.
Unless you bring democracy, unless you
bring decision-making power right down to
the smallerlevel,itcannot be cured. There-
fore, | believe that there should be smaller
states andthere should be smaller districts.
Within a smaller district, we should have
manageable blocks and we should have
gram panchayats with real powers trans-
ferred to them. Then only, we should be
able to tackle this question of disparity in
development.

|would like to make one point. We are all
conscious of the existing disparities and
injustice. But | would like to say one thingin
favour of the decision maker. Some of it
may not be deliberate. | cannot accuse the
decision makers of mala fide. Some of it
arises from the very nature of the situation.
Howcanamansittingin Lucknow orforthat
matter, a decision-maker sitting in patna
understand the agony of the people ina far
corner of Bihar, in the North or South of
Bihar? Itisim ible. 1 once askeda U.P.
Chief Minister: “You have got 60 districts.
Can you recall the names of all the dis-
tricts?” And then | asked him, one other
question: “The district officeris the key man
there. He is the man on whom you depend
if there is any crisis. Do you have any
mental picture of the capacity and capabil-
ity of that man sitting out there? Can you
possibly have it?” That applies not only to
the Chief Minister but it applies to every
Departmenthead also. Can the Agriculture
Minister analyse which agriculture officer is
good; how good he is? It is impossible. But
if you have got a smaller State in which you
have about ten tofifteen districts and when
animportant programme or projectis there,
in the momring it self, the Minister con-
cerned can ring up all the 15 officers of the
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department and find out, check, monitor
and control the progress of that project.
That is what is done in Haryana. That is
why, development is faster. That is why,
bureaucracy is not careless. That is why,
bureaucracy is always on its toe that the
people's representatives and the Ministers
concemed are always there to monitorthem
and to control them. That is why, smaller
States are developing faster than the big-

ger States. That is one good reason.

The biggest States by not developing

_ faster as the rest of the country are instead

of being an advantage to the country—
provingthemselves tobe adrag. If youtake
any parameter, the number of illiterates,
the infant mortality rate, per capita income
consumption of energy, the national aver-
age goes down not because of smaller
State butbecause ofthe biggest State. The
average per capita development level is
much lower in the biggest States. There-
fore, there is no doubt at all, experiece has
proved that if we have smaller State, our
development would be faster. 1t will be far
more under the control of the people; it shall
be closer to the people; it shall refiect the
aspirations of the people; it shall respond to
the people andit shall be answerable to the
people. The people’s representatives who
are there on behalf of the people would
keep an eye and they wouldbe able toexert
themselves and to guide developmentin a
more effective manner.

Therefore, | feel that therecannot be
any piecemeal soultion. | am not oppinioing
Uttaranchal. | am one of the supporters of
Uttaranchal. | have signed many petitions
in favour of the creation of Uttarachanl. BUt
I mustlaso say that every major State inthe
country has got regions which speak to us
throur history, which speak to us through
their sense of solidearity and through their
psycho-social unity. Thatis not an antithe-
sis to national unity. National unity must be
based on this regional unity, on htis re-
gional solidarity. They cannot be diverced
from each other and, therefore, when | hear
of Avadh or Brijhhoomi or Bundelkhand or
Jharkhandor Magandha from where | come
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and whose hisotry was the history of India
for 500 years and when | hear of Mithila,
these are all names which cannot be ig-
nored. For that matter, in Maharashra,
Vidarbha; Marathwada, Konkan; even in
small Kerala, there is the history Malabar.
Even in Tamil Nadu, ther is a difference
between Koramandal andthe rest of Tamil
Nadu and Madurai, the seat of a great
empire. In Andhra Praesh, we have Telen-
gana and we have . These regions were not
artificial froamtions They were historical
formations and they had certain cultural
identity. They had a certain built in human
solidarity and development depends on
tapping that sense of
humanity,solidarity,that consciousness of
community, the consciousness that we
share our agonies and ourtriumphs and our
difficulties as one community and, there-
fore, unless it is a very small community, a
macro community that must be fitted into
this picture of decentralisation and unless
these States must respond to the elaims of
history, human solidarity there cannot be
any piecemeal solution.There has tobe a
National Consensus which should take into
account ali thesefactors of history, and
geography, of language and culture, of the
state of development and the various eco-
nomic factors that are there.

When we think, for example, of Uttar
Pradesh, we have Westem Uttar Pradesh
which it has a builtin socio-economic milieu
andwe have Eastem Uttar Pradesh, partof
which is Bhojpur. Bhojpur was not only in
Uttar Pradesh butalsoin Bihar. Why cannot
there be a Bhojpur State? Why cannot
Bhojpur have a status as alanguagejustas
Rajasthan claims a status of its own? Why
cannot Bhojpur is have a common destiny
as a constitute of this great Union of ours?
Thusitmay even require cutting acrossthe
present boundaries of the States, notmerely
reorganise a State but reorganise the map
of India, cutting across the presnet bound-
ary lines.

People have said about river waters
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and boundaries. But the river waters hav-
always been there. The change in the politi
cal fhap of India will not affect the distribu
tion rules. It depends upon our nationa
wisdon that we frame the rules for the
exploitation of our river waters in a manne!
that both the upper riparian and the lower
riparian gets a fair deal and that applies
equaliy to all the States through which a
particular river system passes and,
therefore,that cannot possibly be cited as
an argument against the idea of reorgani-
sation.

SHR! RAJENDRA AGNIHOTRI
(Jhansi): Pleas say something about Jhark-
ahand.

SHRI SYED SHAHABUDDIN: In the
case of Jharkhand, | was listening very
carefully to Shri Chitta Basu. There is a
dichotomy in that situation. One aspect is
the question of having a tribal State. There
is no question at all that the tribal people
have been exploited but itis my view thatin
the Jharkhand State, asis beingclaimed by
the proponents of the Jharkhand move-
ment, the tribal people shall continue to be
dominated and continue to be exploited by
the non-tribals.

| am totally in favour of having a tribal
majority State. Tribal majority districts, but
added to that, tribal majority blocs which
are contiguous, added to that the tribal
majority panchayats which are contiguous,
should form a State in which the tribal will
see that he has come into his own, that he
is the master of his soil, that he is running
the State in his own interest, that he does
not depend on any outsider or any non-
tribal element to come and show them the
way, butit has to be a tribal unity. There-
fore, as far as Jharkhand is concermned,
there is no such thing as a Jharkhand
nationality. But there is something called
tribal consciousness and that tribal con-
sciousness mustbe given expressioninthe
form of a tribal majority State. But then
comes the catch. It is not only a question of
Bihar. In fact, Bihar has just two districts
now which have got a tribal majority. The
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real tribal districts now are in Orissa and in
Madhya Pradesh and | thinkthere hastobe
a meeting of mind at least among these
three States, Madhya Pradesh, Bihar and
Orissa in order to create a tribal majority
State sothatthe tribal majority region which
was divided by the British, some in Bihar,
some in Orissa and some to Madhya
Pradesh, can all be united and find a des-
tiny of its own.

| feel that a States Reorganisation
Commission is the need of the moment. It
must be established before any further bit-
terness penetrates or permeates our polity.
It should be given enoughtime. Thereis no
hurry. It should be given a clear mandate. It
should be given aclearset of criteria based
on national consensus and then we should
work out a new map of India based on
equality and justice, to allourpeople andto
all ourregions andto all ourcultures andto
allourlanguages, taking, into consideration
the question of administrative efficiency,
the question of economic viability as well as
the question of geographical contiguity.

| believe that the Federation should
consist of States of roughly uniform size,
roughly 15 million to 25 million people,
roughly 10 to 15 districts and, | am sure, if
that comes about, the progress of the Union
itself shall be much faster than it is so far
because then it will tap the total energy of
the masses which remain latent today and
which has not yet flowered.

SHRI A. CHARLES (Trivandrum): The
Resolution before the House is forthe crea-
tion of new smaller States and, especially
Uttaranchal, comprising the hilly regions of
Uttar Pradesh and the Adivasi belt of Bihar
and Vanachal of Jharkhand State compris-
ing the tribal areas..

AN HON. MEMBER: Is it proper for a
speaker who has just spoken to leave the
House? | am on a point of order. (Interrup-
tions)

SHRI A. CHARLES: Of Madhya
Pradesh, Bihar, Orissa and West Bengal.
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(Interruptions)
MR. CHAIRMAN: Order please.

SHRI A. CHARLES: | do feel that the
demand forthe creation of the above States
deserves serious consideration.

17.43 hrs

[MR. DEPUTY SPEAKER In the Chair

However, it should not be forgotten that
religion, caste, language, regionalism are
very sensitive issues and any decisions
taken onthis issue shall pe taken after very
careful consideration and after arriving ata
consensus of all the political parties and
especially the affected people of the con-
cerned area.

I was closely listening to the speakers
for the last one hour. One of the hon.
Members, on the other side, was accusing
the Congress for not forming these States
andaccusedthe Congressthateventhough
the Congress was in power in several States,
these regions were totally neglected.

This is only to gain political advantage-
out of a sensitive issue. After all, we have
paid much because of religious fundamen-
talism and the price we are paying today is
that several parts of the country have been
blasted. {Interruptions). Sir, this is the sad-
destthing. Even within the House, some of
the political parties cannotunderstand what
the feelings of an ordinary layman of this
country are. The Times of India, in its issue
dated 11.02.93, has a smallnewsitem:“JD
supports the formation of Uttarkhand”. One
small paragraph reads like this:

“ According to observers, the Janata
Dal’s announcement must be viewed
in the context of its long term political
strategy. The Janata Dal had no other
option, as no party can survive in the
region without supporting the cause of
a separate hill State. Interestingly,
during Mr. Singh's tenure as Prime
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Minister, the Janata Dal had ignored
the Uttarkhand issue.”

Sir, this is the political aspect of the issue
which lhave beentryingto highlight and not
that I am against the formation of the State.
My frends on the other side unnecessarily
need not worry abot t it.

We all know that always smaller units
are very easy to administer. There is a
beautiful book titled"Small is beautiful”,
written by Hue Maker. They teach the ethos
of Gandbhi's rural India. So, we are all for
fulfilling the hopes and aspirations of the
people of thetribal area, of small groups
who have the same cultural and religious
background.

Sir, India is the largest democracy in the
World. And our great success is that we
were able to nourish and muture ourunity in
diversity. But now, the security and survival
of the nation is being challenged. So, atthis
time, preserving the unity and integrity of
the country is what is most needed.

Sir,immediately aftertheindependence,
the greatest challenge or the greatest prob-
lem that faced the country was; How the
country could be consolidated? You know,
there were more than 500 kingdoms and the
real problem was how to consolidiate all
these kingdoms under one central rule. And
thanks to the wisdom and the leadership
shown by our great leaders, that the whole
country was consolidated and reorganiza-
tion of the States took place.

Sir, itis true that language was the main
basis of the reorganisation of the States in
this Country. But, there were other factors
also, such as historical, cultural, social and
economical

Keralais an example. Atthe time, when
we gotindependence in 1947, | come from
Trivandrum. It was the capital of the Travan-
core State. After afew years, the next neigh-
bouring State of Cochin, which was a sepa-
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rate autonomous Kingdom was added to
Travancore; and Travancore and Cochin
were together for sometime. And thereafer,
some parts of Madras, known as Malabar -
three revenue districts - were again added
to this State, forming the preset Kerala
State, on the basis of language. But quite
unfortunately, Kanyakumari district which
was culturally, emotionally, economically.
tied to Kerala was separated on the basis of
language and was givento TamilNadu. The
cultural ties of Kanyakumari with Kerala is
more than what itis with Tamil Nadu. So, the
Keralites have teen demanding that Kan-
yakumari should be given back to Kerala
again.

1749 hrs.

[MR. SPEKAER in the Chair

| do not think whether any Tamil Nadu
M.P., is here. But quite reasoningly, the
people of Kanyakumari district are now
demanding, saying that their ties are with
Kerala and not with Tamil Nadu because in
every nook and corner of the Kanyakuamri
district, when you go and see, people there
speakin Malayalam. They still know Malay-
alam Language. | wasthere, incharge ofan
election work in that district.

SHRI MANI SHANKAR AIYAR
(Mayiladuturai): Will you permit me, Shri
Charles? Ifthis is the argument, then surely
Dubai will become part of Kerala.

SHRI A.CHARLES: Kindly excuse me. |
amjust voicing the aspirations of the people
of my neighbouring State. If you have any
objection, | am prepared to withdraw and |
do not stand in your way and trouble you. |
am just trying to convince you that there
were factors otherthanlanguage at the time
of the reorganisation of the States. Now, we
know that the Sarkaria Commission has
gone intothe full details of the Centre-State
relations. | feel that at the time of independ-
ence, the need of the hour was a very strong
Centre because our country was bom as a
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new nation. | think, now the time has come
when we have to have a rethinking on how
the administration of every region has to be
strengthened.

Regionalimbalance is the main cause of
all the trouble of this country. Even within a
State, as the previous speaker has said,
there are many regions which are totally
neglected. So, | request that the whole
concept of the reorganisation of the State
has to be re-examined and wherever pos-
sible, small States, smaller units, autono-
mous regions shall have to be formed; and
they should be given th€ democratic proc-
ess of administration. Their hopes and
aspirations will have to be fulfilled. More
autonomous, in the lowest level can only
help the country to grow. That is the main
policy of the present Government also in
bringing forward the Panchayati Raj Bill. If
the Panchayati Raj legislation is imple-
mented every part of our country, every
citizen of this country will get an opportunity
to get his demand fulfilled.

Shri Inder jit has said that there can be
different types of States; like Part A, Part B,
Part C States, | am totally opposing that.
There can be no discrimination after giving
some powertothe State. Every State, bigor
small, is equal; and | feal thatthere is a very
strong case, as one of the front bench
opposition Member was saying, forcreating
more sates from UP and such other bigger
states. On principle | am for the creation of
small States and | do supportthe spirit of the
Pesolution. But | think, this is not the way,
this is not the time to pass the Resolution
and gettwo States born. On the other hand,
unanimously the whole House canlook into
this question and can take a decision as to
how many States can be newly formed, not
only Uttaranchal and Vanachal. There are
other smaller groups, tribal areas and cer-
tain regions which, geographically could not
continue in the same States. So, a new
attempt can be made for the total reorgan-
ision with the cocnept of a smaller States.
With that view in mind, | request the hon.
Member to withdraw the Resolution for the
time being and let us join together. We will
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be with you for the formation of these two,

States; we will be supporting you. But, have

alargest view of the whole nation and let us

come to a common understanding. Thank

you.

MAJ GEN. (RETD.) BHUWAN CHAN-
DRA KHANDURI (Garhwal): Mr. Speaker,
Sir, | rise to support the Resolution for
creating separate Vananchal and Uttaran-
chal States. An extensive discussion has
already taken place onthe issue and almost
all the hon. Members have agreed that the
demand is justified. Some of the hon.
Members have laid some conditions and
also given several suggestions. However,
all of them have agreed that development
has not taken place in these areas and
injustice has been doen to them till this day.
The foremost thing to think is why the need
to make them spearhead State has arisen.
Due to lack of time | would concentrate
particularly’ on Uttaranchal’ though | do
support the same demand with regard to
‘Vananhal' equally.

The most important reason for it is the
lack of development. What is the position of
development in Uttaranchal region even
after 45 years of independence. Some of
the hon. Members have touched this point
and | would like to render more information
in regard to it. At the time of independence
the per capita income in the hilly areas of
this region was among the first ten districts
of other regions of the country and today
after 45 years of independence the people
of this area are the lastin the list. Thisis the
development that has taken place after 45
years ofindependence. Sofaras the people
living below the poverty line are concerned,
morethan 70 percent of the total population
of this area lives below poverty line even
today.

As regards to industry, seven out of the
eight districts are ‘Zero' industry areas. A
few days back | had sought information to
this effect from the Planning Commission.
Sevendistricts are extremely backward from
the point of view of industrial development.
No industry has been set up in these dis-
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tricts even after 45 years of independence.
What type of thinking is this? This attractks
our attention towards the attitude in this
country regarding the development policy
being adopted in the country.

So far as the problem of unemployment
is concemed, the Government may not
ealise that how serious the problem of
unemployment is there Educated youth do
not want to stay there in our hilly areas
today. All of them have migrated to plains
and wandering in search of job. Only the
aged persons, women and children or the
school going students are left. On the other
side, itis anirony that more than half of the
postsinschools, hospitals and other places
are lying vacant. On one side there is wide-
spread unemploymentwhereas onthe other
side alarge number of post are lying vacant.
It is because of the fact that the life being
tough in hilly and areas people do not want
to go there. People show their will ingness
to go there just to get the appointment but
after remaining there for only three or four
months they seektransferfromthere onthe
pretext ofiliness orgo onlongleave. Today,
the situation in the schools is critical. The
working strength of the teachers in the col-
leges and schools there is less than 50 per
cent. Similar situation prevails in other
departments. The officers are postedto hilly
areas on the basis of three P'still today i.e.
promotion, punishment and probation.
Recently another ‘P’ has been added to it
and that refers to ‘Paisa’. People goto hills
to earn money. They misuse the money
allocated forthe development of those areas
and become wealthy. The Governmentcan
well imagine to what extent resentment is
prevailing among the people of that region.

Sofar,asthe developmentis concerned,
electricity water hospitals, schools androads
are in such adeplorable conditionthere that
the Governmentcannot visualise the actual
position without going to that area. The
people of our constituency the place where
Ganga and Yamuna flows - do not have
evendrinking water. The Government have
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figures of the villages having facility of drink-
ing water but all these figures are fictitious.
Pople do not get drinking water there. Aged
persons, women and children have to fetch
water throughout the day.

18.00 hrs.

They have to cover a distance of 4-5
kms. in that hilly area that take the entire
day. Despite this they do not get adequate
drinking water. As regards to electricity,
very few villages are electrified and among
those also most of the villages do not get
proper supply. Bills prepared by computers
are dispatched to them which are wrong or
exaggerated. They get the supply only for
half an hour and sometimes it is cut for
weeks together. The condition of hospitals
is such that it takes a complete day to reach
ahospital. Sometimesthe ailing orpregnant
women die even before reaching the hospi-
tal. As regards to roads, projects hve been
lying pending for which the Government has
notgivenclearance forthe last 10-12 years.
But there is no one to pay attention. Due to
lack of development the people have lost
faith in the Government machinery. The
problem of development of this region is
somewhat different from that of other re-
gions due to the different topography, cli-
mate and the socio -economic conditions
and culture of this area. Therefore, the people
sitting in Lucknow and Delhi who make the
policies forthose areas cannot realise their
problems. Justnow, the hon Member speak-
ing prior to me stated that when the problem
of drinking water is so acute there, then the
officials should have ordered to install the
hand-pumps in the hilly areas. A number of
such schemes are prepared butthe people
of those areas feel sorry about the manner
in which their problems are being dealt with
and feel pity on the people who make such
schemes. These things are creating feel-
ings of discontentment among their minds
and strengthening theirdemand fora sepa-
rate State.

My next submission is that as to why
there is a demand for ‘Uttaranchal’ as a
separate State. If we look atthe map of India
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there are separate States through out the
Himalyan range from Jammu Kashmir to
eastern region. Uttaranchal is the only
exception. We any being with Jammu-Ka-
shmir. Himachal Pradesh, Sikkim, Assam
and Nagaland and ‘Seven sisters' have
been made separate States. Then why
discrimination with Uttaranchal only? Why
‘Uttaranchal’ cannot be made a speparate
State. Itis justified by every aspect. Several
hon. Members of the House have opposed
the idea on the plea that it would not be
viable. Itis awrong propagada thatit will not
be viable to make it as a separate State. |
would like to make two submissions. First,
that which ever State have been made so
farafterindependent no objection was raised
regarding their viability. States were formed,
theirdevelopmenttook place and gradually
they became viable. Uttaranchal as a sepa-
rate State is very much viable and we do
have our resources. But they are being
misused. As it has been pointed out with
regard to * Vanchal' there resources that
region are being used at other places. We
have human resource and an hon. Member
belongingtoourarea has statedthatalarge
number of people are in the army from our
area and as the hon. Members know that
after getting retired at early age a large
number of disciplined persons are rendered
unemployed, their services are not being
utilized.

We arerich in forest wealth and benefits
thereof ae being engaged by the enforce
country even today. Not only forest wealth,
we have medicinal herbs in abundance but
hash have not been utilied till today be-
cause the people at Delhi and Lucknow do
not have enough time to look into such
matters. As regards water | have already
submitted thatthe Gangaand Yamunarives
which originate from our area are providing
water to the whole of the country. It has the
potential of setting up so many micro hydel
schemes which can provide electricity not
only to State but to many areas of the
country but that has not been utilised upto
now. Today nobody has adequate funds to
invest there. There is largest potential of
wind Energy in the region. If wind energy
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can be tapped properly in Uttranchal, it can

remove the scarcity of energy in the entire

country.

But nobody has thought over it till date.
We do not have time for these things.
Similarly, the atmosphere is conducive for
animal Lusbandry and agriculture. Forother
things also the surroundings provide large
scopes, high attitudes and a clean environ-
ment for setting up various other centres for
the development of the area.

Not only pilgrims but also tourists of
various kinds visit out tourist spots. The
areacanbe developed a lot for this purpose.
We do not have resource crunch. What we
lack is will power which should be utilised
properly and with a good intention. Today
the Congress Party does not have good
intentions. Its only intention is to exploit
through its power. The Government wants
to exploit as easily as possible and take
away the funds outside The local areas and
it is not concerned for the necessities and
development of local people.

I will give only three examples of how
Uttaranchal is suffering due to its not being
declared a separate State. The first one is
that the Planning Commission has fixed
certain norms as to how much funds should
be provided to Uttranchal and other hill-
areas. It has fixed norms to receive aids
from the Planning Commission. The basis is
65 percentpopulation, 20 per cent perform-
ance and 10 percentof other things. Onthe
basis ofthese norms we should be given
more than Rs. 400 crore, but we are given
Rs. 180 crore only. When | raised this issue
in the Parliament | was told that the amount
of Rs.180 crores is a just amount and the
balance amount should be sought from the.
State. The population of Himachal Pradesh
is 51 lakh where as that of our State is 59
lakh. But our Stateis allocated an amount of
Rs. 180 crores Himachal Pradesh gets Rs.
350 crore.

This kind of injustice is being meted out
to us only because ours is not a separate
State and we are suffering economically for
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this reason.

The second issue is related to indus-
tries. Just now the hon. Minister of Finance
stated in his Budget proposal that we was
providing tax-holidays for five years for
setting up new industries in backward ar-
eas. This has been stated by him in his
speech. He has provided tax-holidays to
new industrialists and entreprensures for
five years in‘the North-East, Jammu and
Kashmir, Himachal Pradesh, Sikkim , Goa,
the Union Territories of Andman and Noco-
bar, Dadra-Nagar Haveli, Daman-Diu, La-
kshadweep and Pondichery butthere is no
mention of Uttaranchal in it. met the hon.
Minister of Finance and asked himas towhy
he did not give concessions to us, because
out of 8, 7 districts fall under zero industry
area. Thereupon he said. '

MR. SPEAKER: You may continue next
time please.

MAJ. GEN (RETD.) BHUWAN CHAN-
DRA KHANDURI: Thank yo Sir.

MR. SPEKAER: | have specially cometo
the Chair to make a special request to the
hon. Members. We have seven Ordinances
to be approved by the House. Afterthat, we
would like to discuss the Railway Budget
and then we would like to have general
discusionthe general Budget. Then, before
31 March, we shall have to pass the Votean
Account. These ordinacnes are also time
bound and | am told that they have to be
passed before 4th April. We are not goingto
work from Ist Aprilto 19th of April. We have
time constraint. So, | have to request you to
please cooperate in seeing that these
Ordinances are passed. You can make
speeches, but concise and very terse. At
the sametime, let us divide the time avaiblbe
to all the Members together.Some Mem-
bers canspeak on some subjects which are
nearer and dearer to their heart's desire.
and some others can speak on some other
subjects. If we do this, it should be possible
to finish the work. Unless we pass two or
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three Ordigances at least a day, when we
next meet, we will not be able to complete’
the agenda.

AN HON. MEMBER: Today?

MR. SPEAKER: Not today of course.
Today we will do something, There isis one
Ordinance on Wildlife Protection . We may
complete it today.

So, please bear this in mind and coper-
ate.

Mr. Bharagava please.
18.10 hrs.

STATUTORY RESOLUTION RE. DISAP-
PROVAL OF THE WILD LIFE (PRO-
TECTEON") AMENDMENT ORDINANCE

AND

WILD LIFE (PROTECTION) AMEND-
MENT BILL

[Translation)

SHRI GIRIDHARI LAL BHARGAVA
(Jaipur): | beg to move, “ That this House
disapproves of the Wild Life (Protection)
Amendment Ordinance, 1993 (Ordinance
No, 7 of 1993) promulgated by the Presi-
dent on the 2nd January, 1993".

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FOREST (SHRI KAMAL NATH): | beg to
move,

“That the Bill further to amend the Wild
Life (Protection) Act, 1972, be taken into
consideration.”

Sir, the Bill has a very limited ambit and
is aimed at facilitating adherence to the
sitpulations laid down by this august House
in terms of Section 38 H of the Wild Life



